
 

IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE, BONGAIGAON 

 

PRESENT:  S. HANDIQUE, AJS 

 

 

G.R. 812/14 

( u/s 498(A) IPC) 

 

 

State 

 

V. 

                                Abdul Basher Ali 

For prosecution: Mr.  R. C. Mahato    

For defence: Mrs. H. Khatun 

Evidence recorded on 25-1-16 

Arguments heard on 25-1-16 

Judgment delivered on 25-1-16 

 

 

JUDGMENT 

 

1. The prosecution story in nutshell is that informant Rukia Khatun lodged a 

complaint in the court of ld. CJM, Bongaigon on 9-9-14 against her 

husband Abdul Basher Ali alleging that after marriage she was subjected 

to cruelty by her husband. She alleged that she was tortured and driven 

out on 2-8-14. The case was forwarded to the concerned police station 

for investigation and it was registered as Bongaigaon P.S. Case no. 

549/14 u/s 498 (A) IPC. 

2. After investigation, the police filed charge sheet against accused Abdul 

Basher U/S 498 (A) IPC. Ld. CJM, Bongaigaon took cognizance and 

transferred the case to this court. Accused appeared, took bail and he 

was served with necessary copies and after perusal of the materials on 

record, the formal charge u/s 498 (A) IPC was framed against the 



 

accused, same on being read over and explained to the accused, he 

pleaded not guilty and claimed trial.  

3. In due course of trial, the complainant was examined. The statement of 

the accused u/s 313 Cr. P.C. was not recorded due to lack of 

incriminating materials against them. The accused did not adduce any 

defence evidence. Heard arguments from both the sides. 

4. The following point for determination is framed in this case. 

 

POINT FOR DETERMINATION: 

 

1. Whether the accused being the husband of the complainant subjected her 

to cruelty and thereby committed an offence punishable u/s 498 (A) IPC? 

 

DISCUSSIONS, DECISIONS AND REASONS THEREOF: 

 

5. PW 1 Rukia Khatun is the complainant. She deposed that after 

marriage she and the accused quarrelled regarding domestic affairs and 

the case was filed due to misunderstanding. PW2 Amiran Bewa deposed 

that the parties quarrelled over something but she is not aware of as to 

why the parties quarrelled. It is thus seen that the complainant has not 

supported the prosecution case.  

ORDER 

 

6. In view of the above discussion, I find that the prosecution has failed to 

prove the guilt of the accused beyond reasonable doubt and I hold him 

not guilty u/s 498 (A) IPC and acquit him. Judgment is delivered in the 

open court today. Accused is set at liberty forthwith and bail bond is 

extended for next six months. The case is disposed of. Given under my 

hand and seal of the court on 25-1-16. 

 

 

 

(S. HANDIQUE) 

SDJM(S), BONGAIGAON 



 

 

APPENDIX 

PROSECUTION WITNESS 

PW1.RUKIA KHATUN 

PW2..AMIRAN BEWA 

 

EXHIBITS 

NONE 

DEFENCE EVIDENCE.. 

NONE 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE, BONGAIGAON 

 

PRESENT:  S. HANDIQUE, AJS 

 

 

G.R. 107/15 

( u/s 498(A) IPC) 

 

 

State 

 

V. 

                                Mrinal Das 

For prosecution: Mr.  R. K. Mahato    

For defence: Mr. A.K. Singha 

Evidence recorded on 7-1-16 

Arguments heard on 7-1-16 

Judgment delivered on 7-1-16 

 

 

JUDGMENT 

 

7. The prosecution story in nutshell is that informant Junumoni Das lodged 

an FIR in Manikpur P.S. on 4-3-15 against her husband Mrinal Das 

alleging that after marriage she was subjected to cruelty by her husband 

for not fulfilling his dowry demands. She alleged that she was tortured 

and driven out. The case was registered as Manikpur P.S. Case no. 33/15 

u/s 498 (A) IPC. 

8. After investigation, the police filed charge sheet against accused Mrinal 

Das U/S 498 (A) IPC. Ld. CJM, Bongaigaon took cognizance and 

transferred the case to this court. Accused appeared, took bail and he 

was served with necessary copies and after perusal of the materials on 



 

record, the formal charge u/s 498 (A) IPC was framed against the 

accused, same on being read over and explained to the accused, he 

pleaded not guilty and claimed trial.  

9. In due course of trial, the complainant was examined. The statement of 

the accused u/s 313 Cr. P.C. was not recorded due to lack of 

incriminating materials against them. The accused did not adduce any 

defence evidence. Heard arguments from both the sides. 

10. The following point for determination is framed in this case. 

 

POINT FOR DETERMINATION: 

 

2. Whether the accused being the husband of the complainant subjected her 

to cruelty in order to coerce her to fulfil his illegal demand for dowry and 

thereby committed an offence punishable u/s 498 (A) IPC? 

 

DISCUSSIONS, DECISIONS AND REASONS THEREOF: 

 

11. PW 1 Junumoni Das is the complainant. She deposed that after 

marriage she and the accused quarrelled regarding domestic affairs and 

the case was filed due to misunderstanding. Ext. 1 is the FIR. It is thus 

seen that the complainant has not supported the prosecution case.  

ORDER 

 

12. In view of the above discussion, I find that the prosecution has failed to 

prove the guilt of the accused beyond reasonable doubt and I hold him 

not guilty u/s 498 (A) IPC and acquit him. Judgment is delivered in the 

open court today. Accused is set at liberty forthwith and bail bond is 

extended for next six months. The case is disposed of. Given under my 

hand and seal of the court on 7-1-16. 

 

 

 

(S. HANDIQUE) 

SDJM(S), BONGAIGAON 



 

 

APPENDIX 

PROSECUTION WITNESS 

PW1.JUNUMONI DAS 

 

EXHIBITS 

EXT. 1..FIR 

DEFENCE EVIDENCE.. 

NONE 

 

 


